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IN 
OA NO. 3860/2017 

 
 

New Delhi, this the 31st  day of August, 2018 
 

 
Hon’ble Ms. Nita Chowdhury, Member (A) 
Hon’ble Mr. S.N. Terdal, Member (J) 
 
1.  Neeraj Singh 
 S/o Sh. Kumarjeet Singh 
 R/o Vill-Nagla Deviya 
 Post –Sonkh, Distt.-Mathura – 281123       … Petitioner 

 
(By Advocate: Mr. Jatin Parashar for Mr. Ajesh Luthra)     

 

 
Versus 

 
1. Sh. Ajay Mittal 
 Secretary  
 Union of India 
 Department of Personnel & Training 
 Ministry of Personnel, Public Grievances & Pension 
 North Block, New Delhi. 
 
2. Sh. Ashim Khurana 

 Chairman    
 (Head Quarter) 
 Staff Selection Commission,  

Block No. 12,  CGO Complex,  
Lodhi Road, New Delhi-110504.  
 

 … Contemnors/Respondents 
 
(By Advocate :Mr. Rajiv R. Raj) 
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ORDER (ORAL) 
 
 

Hon’ble Ms. Nita Chowdhury, Member (A) 

 

On previous date of hearing, i.e., 05.07.2018,  learned 

counsel for the petitioner had sought and was permitted 

time to file response to the compliance affidavit filed by the 

respondents. But no response is filed.   

  

2.  In their compliance affidavit, the respondents have 

pointed out that OA No.3860/2017 filed by the petitioner 

was listed on 6.11.2017 and this Tribunal disposed off the 

OA on 6.11.2017, i.e., on the same day without giving any 

opportunity of hearing to the answering respondent, relying 

on the Orders passed in OAs No.895/2017 on 17.3.2017, 

903/2017 and 906/2017 on 20.3.2017, 952/2017 on 

22.3.2017 and also 3513/2017 on 6.10.2017 whereas the 

final result of Junior Engineers (Civil, Mechanical, Electrical 

and Quantity surveying and Contract) Exam 2015 was 

declared on 9.10.2017. 

 

3. In view of the above, it is clear that while the factual 

position is that result of the said examination had been 

declared before the filing of the OA 3860/2017 and since the 
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final result has been declared, nothing remains in this 

matter. Accordingly, the present Contempt Petition is 

dismissed. However, the applicants are at liberty to seek 

consequential relief, if they are so advised, in accordance 

with law.  

 

 (S.N. Terdal)             (Nita Chowdhury) 
 Member (J)                                              Member (A) 

 

 

/anjali/ 


